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Wednesday, July 19, 1978/Amadha 28,
1900 (Saka).

The Lok Sabha met at Eleven of the
Ciock.

[MR. SPEARER in the Chair]
OBITUARY REFERENCE

MR. SPEAKER: 1 have to inform
the House of the sad demise of one of
our former colleagues, Shri Mohan
Swarup, who passed away at Bareilly
on 15th June, 1978, at the age of 6.

Shri Mohan Swarup was a Member
of the Second: Third, Fourth and Fifth
Lok Sabha during the years 1975—-77
representing Pilibhit constituency of
Uttar Pradesh.

A social worker, Shri Mohan Swarup
had played a prominent role to serve
the people of Bareilly and was as-
sociated with geveral organisations and
institutions in his home District. As
a Member of Lok Sabha for an un-
broken period of 20 years, he loox
keen interest in the proceedings of the
House particularly oh issues concer-
ning agriculturists, He also served on
many Committees including the Pub-
lic Accounts Committee and the Esti-
mates Committee.

He was a Member of National Rail-
way Users’ Consultative Committee
during 1964—68 and of the Goodwill
Mission to Ghana, Liberia, Sierra Leope
and Nigeria during 1085,

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences
to the bereaved family.
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The House may stand in silence for
a short while to express its sorrow.

The Members then stood in silence
for a short while

ORAL ANSWERS TO QUESTIONS
Reservation in Private Seetor

*4]. SHRI  KUSUMA KRISHNA
MURTHY: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Government have ac-
cepted to extend the rule of reserva-
tion meant for Scheduled Castes and
Scheduled Tribes to  private sector
undertakings institutions and organi-
sations receiving flnancial assistance
in any form {from Central Govern-
ment; and

(b) if so, what practical steps have
been initiated so far to realise this
objective?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). A Statement is laid on the
Table of the House.

Statement

{a) and (b). A proposal to reserve
certain percentage of employment to
the members of Scheduled Caste and
Scheduled Tribe communities in the
private sector undertaking was conasi-
dered by Government and it was felt
that statutory or other measures for
ensuring such reservation would not
be appropriate. It was considered that
the trade organisations might con-
tinue to be persuaded to take steps to
ensure that an adequate share of em-
ployment was given to Scheduled Cas-
tes and Scheduled Tribes. In pur-
-gsuance of thig decision an appeal was
issued in Deeember, 1975 to all in-
dustrial undertakings in the private
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sector through Directors of Industries,
technical authorities and Chambers of
Commerce and Industries urging them
tc impress on their constituents the
desirability of providing a due share
of employment in the private sector
to the members of the Scheduled Caste
and Scheduled Tribe communities.

SHRI KUSUMA KRISHNA MUR-
THY: I have read the statement. The
answer is absolutely evasive.

My specific question is to know the
attitude of the Government towaracs
the elimination of the social and econro-
mic inequalities of the Scheduled
Castes and the Scheduled Tribes.

Sir, this issue is closely related with
their representation in the services.

It is an indisputable fact that Lhece-
is an immense potential for emvloy-
ment in the private sector.

Unless part of this potential is secu-
red for them, their economic posit.on
cannot be improved at all.

The statement gives an impress.cn
that the Government has given proper
consideration and thought already to
this problem. But, how is it that even
though there are four lakhs of ii-
dustrial units in the private sector in
this country, we cannot find even a
single regular employee from these
classes in each of these four lakhs of
units? 1 would like to know how this
static situation in cur society couli be
solved by this honourable dynamic
Minister.

SHRI GEORGE FERNANDES: 1
share the sentiments expressed vy the
hon, Member.

There have been hardly any at-
tempts made in order to see that the
private sector also makes some kind ol
formal or even informal reservation
for the Scheduled Castes and the
Scheduled Tribes, though certain gym-
bolic attempts bhave been made in the
past. In 1964 a general apeal was
made to private industry and their
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associations and others saying that the

Scheduled Castes and the Scheduled
" %pibes ‘people should be given some

special consideration. Between 1884 to
1971, nothing happened. In 1971, one
more appeal was made. A letter was
sent to all the Directors of Industries
asking them to persuade the private
sector. Then, in 1975 under  the
Twenty Points Programme, one more
similar appeal was made. In other
words it has been very symbolic that
informal appeals are being made to
private industry. 1 have also found
that the general view of the Govern-
ment in the past has been that statu-
torily any reservation in the private
sector may not be possible.

I would only like to say that we
would like to examine this question
in all its aspecis and find out how
best this problem could be tackled.

SHR] KUSUMA KRISHNA MUR-
THY: Our experience clearly shows that
even the mandatory Articles of our
Constitution namely, Art. 16, 17 ana
335 which are exclusively meani for
these classes have been flouted by the
“implementing class’ namely the
established bureaucrats, and conseque-
ntly their representation in Public Ser-
vices even till to day has not crossed
even 4 per cent against 15 per cent
meant for them. In this particular
situation, I have not been able to
understand the contradictory attitude
of the Government when they say on
the one hand that they consider it
necessary to extend the rule rf re-
servation also to the private sector
and, on the other, nothing obligatory
was made to the private sector which
receive all the benefits from the Gov-
ernment in technical as well as fipan-
cial fields and all that, It is unfor-
tunate that the implementation of the
social justice should have suffered a
setback due to lack of statutory measu-
res. Government had realised its im-
portance in November 19786 when the
high-powered Committee met and they
felt that statutory obligations must
be made compulsory., Government
also felt its imperative necessity for
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social justice in our society. 1 would
therefore, request the hon. Minister
to come out with specific proposals. ..

MR. SPEAKER: What exactiy is
your question?

SHRI SUSUMA KRISHNA MURTHY:
Will the hon. Minister come for-
ward with statutory measures to make
the private sectors to implement the
Rule of reservation?

SHRI GEORGE FERNANDES: As
I said earlier, I share the sentiments
of the hon. Member. He referred to
the reservation in the public sector and
also in the Government sector. It is a
fact that all these years there has been
a lot of lip service paid io this
question of reservation. But, in terms
of actual implementation of the rules,
there has been pretty little dene.
Statistics make a very sad reading
whether it is in the public sector en-
terprises, whether it is in the bhanks
and such other institutions or whether
it i8 in Government service excepting
where, as far as Sweepers are concer-
ned, there is hundred per cent. In
other words, for sweepers hundred
per cent of the jobs are given 1o the
people who come from sche-iuled
castes only. But, elsewhere, there is
obviously reservation in terms of
statutory guarantees being pgiven.
There is reservation in terms of im-
plementing them on the part of those
who are concerned or those who were
concerned with implementing it. As
a consequence, there is a huge pro-
blem facing the Government ‘o-day.
We propose to come forward w:.th
specific proposals on dealing with this.

=t ofa T ww: AT FER
wfassidi & o frqfeqar gidr & 37 &
HqITFT FV, FIE KT Q0 wgF fwar srar
2 1 3T & Ay afew Aare zw@
¥ arafag AT @19 g FT Sy
21 T AW & 77 e Al F | far
araT & W\ A9 QEr Aeqr A
fr wfass & v goerr wfaesrd &
frqfeerai g1 & Qe Twr<t § Arw
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T FT ITHA G AOIMET I
AT qr7 A gfwa ardr g ama &
fo wreaw & w2 w1 qU fear WQ
JGFT FIHIX qoAr & T FAC, . .

MR. SPEAKER: We are dealing
with the question of private sector and
not the public sector. Your question
relates to the public sector Mr. Argal.
Therefore, the question does not arise.

SHRI HARIKESH BAHADUR: He
was talking of the private sector,

MR. SPEAKER: I am sorry.

st Wi At - fAdr Sa #
F§ FIAT AW T T
There has not yet been any statutory

reservation as far as the private sec-
tor is concerned,

QERTIHE QERATSS & o9 § 917 FT
afY o FF ¥ AR A& W a0 Ay
WA F@ & 39 ¥ [re|qo qver ara
frsr g @A@Y FET R 1 FEET FITO
ag & f& agt #1 Fr34T W gt

2

M ITWMAANTW . Heqel [T,
FETT g1 g gar #& s, gE Afa w51
arar a5 s 9@ AT g d gfaesr
g ar mRYarag € g, TW awH
wgl & gfma A wrfgafaai  #r
fedar gar =ifgr AfFa 15
7w g Ay § gz g @
§ gOHIX & qE gOAT WA §
f& =g ag $7 aF AL FA,
fafeme  sag  Farzg ?

ot ww ewimdtw : ag WAl
qg KA AT & quAr q€m | AR qTE
ag W gafee war fv o fAe
S Hggfem  dE sw ISQ AT
@R ¢ wr w B oW R,



7 Oral Answers

W % Tg mAw  Wfwm @
WifE 1964 ¥ AFT TF AFLF I
N @ fagx w1  ¥w sEmwm
A=y grafear st & wnw
WY IF W F gRast qes
1 wea7 ¢ feemwmaR o fer awx
¥ ST gAw ¥ A a1 @ & AR
W I R W & fRQ R KT
8 @ % Mg Hawm & qeA

afen

SHRI L. K. DOLEY; Sir, first 1
want to seek a clarification. Q. No. 41
relates to the Ministry of Home Aff-
airs. 1 want to know why Minister
of Industry has taken pains to reply
on behalf of the Home Minister?

MR. SPEAKER: That is no ques-
tion, Any Minister can....

SHRI GEORGE FERNANDES: Sir,
muey I clarify. The question relates
to employment in the private sec-
tor....

SHRI D. N. TIWARY: 1t also re-
lates to the institutions to which Gov-
ernment gives financial aid.

SHRI GEORGE FERNANDES: As
1 pointed out since 1864 the Ministry
o Industry has been cohcerned with
making appeals to the private sector.
That is why Home Ministry trans-
ferred this question to the Industry
Ministry. This question had come
earlier alsy and it was answered by
Industry Ministry. My only submis-
sion is when one goes Dbeyond the
scope of this question then it is upto
the Home Ministry to reply.

SHRI L. K. DOLEY: Sir, there are
a large number af educational insti-
tutiong receiving grants from the Gov-
ernment. I would like to know whe-
ther there are any provisions for re-
servation of seats in those educational
institutions for scheduled castes and
scheduled tribes?
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SHR] GEORGE FERNANDES: Sir,
it goes beyond the scope of the grigi-
na] question.

WY Wt qWe WO :  [IAAIG
Reuyw  WEIRG, Smar qrél ¥ €
9 ¥ 3z fewr wm g f& oarAe
R H ) frsdow feqr smaar o
% ug sTAar et € e e woe
I5%F foqg 58 wT @ & 7 W
yrgaT X Hgw fosqma & fRo
9 ¥aw I ®N@uT 9T @A &t
qfevy dwT H Tv A =ar

9T @A ! %E & wgwifAg A
% fsqg =€ #3 ¥2IW  IET
s ?

MR. SPEAKER: He has nlready

answered that question.

FRT &1 it it g e
e asy atn ¥ g% amt wiE
TTCE W1 GAT WM

*42. wt guw fay: 1 Ium
qEr ug IATA ® FuT 40 {7

(%) %@ &2 GIFT T 4TH
wen wAW H §lET #7 A ®0O9C
fesmmy mar &

() =1 "ew W@ H gAY
¥ gw wrwr #@hir sT@™ €1 qar
SR S

(7) "1 e Xl & A AN
¥ fammae v & w1 & g5 fowreE
ara gt §, W

(w) =fz &, @& 3w w7 WY
W W & fag sTWIT & wr
wriaf W &





